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ORDER

Per Shri A.K. Garodia, Accountant Member

Both these appeals are filed by the assessee and these are directed against two
separate orders of learned CIT (Exemption), Bangalore both dated 20.04.2018
u/s 12AA and 80G of I. T. Act.

2. The appeal filed by the assessee in ITA No. 665/Bang/2019 against the
order passed u/s 80G is delayed by 283 days. The assessee has made an
application for condonation of delay along with an affidavit and it is stated that
regular tax consultants advised the assessee that a single appeal would suffice
against two separate orders passed u/s 12AA and 80G because recognition u/s
80G was denied consequent to denial of registration u/s 12AA but the counsel
who was engaged to argue the appeal before the tribunal advised that two
separate appeals are to be filed and thereafter, separate appeal was filed for
denial of approval u/s 80G. It was submitted by the learned AR of the assessee
that in the facts of the present case and in the interest of justice, the delay should
be condoned. Learned DR of the revenue submitted that the delay should not be
condoned but in the facts of the present case, we condone the delay.

3. Various grounds are raised by the assessee in these two appeals but in
course of hearing, it was pointed out by the learned AR of the assessee that in
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the order passed by the CIT (E) u/s 12AA, he has held that the assessee is not
interested in processing of this application and on this basis, he dismissed it
without a decision on merit and in the order u/s 80G, the application was
dismissed as a consequence of the dismissal of the application u/s 12AA. He
submitted that in the interest of justice, both the matters may be restored to CIT
(E) for a fresh decision after affording sufficient opportunity to the assessee and if
this is done, he undertakes that the assessee will bring on record all relevant
material. Learned DR of the revenue supported the impugned orders of CIT (E).
4. We have considered the rival submissions and in the interest of justice, we
feel it proper to restore both the matters to CIT (E) for fresh decision after
affording sufficient opportunity of being heard to the assessee. We order
accordingly. We do not make any comment on merit.

5. In the result, both the appeals of the assessee are allowed for statistical
purposes.

Order pronounced in the open court on the date mentioned on the caption page.
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